SCHEDULE1
FORM A

PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF IMMPLY INDIA TECHNOLOGY PRIVATE

LIMITED
F 1. | Name of corporate person |—Immp1_v India Technology Private Limited
2. | Date of incorporation of corporate 28-04-2008
person
3. | Authority under which corporate Registrar of Companies- Pune
person is incorporated / registered Registration Number - 198310
4. | Corporate identity number / limited
liability identity number of corporate U72900PN2008PTC198310
person
5. | Address of the registered office and Register Office:
principal office (if any) of corporate Office No. 205, Navale Icon, Narhe, Sr. No. 51/2A/1A, Pune-
person Bangalore Highway, Opp. Navale Bridge, Vadgaon Budruk Haveli,
Pune, Maharashtra — 411041.
6. | Liquidation commencement date of 31-07-2024
corporate person
7. | Name, Address, Email address, IPE — NPV IHSOI"EHCY Professionals Private Limited
Telephone  number and  the (Formerly Known as Mantrah Insolvency Professionals Private
Registration number of the liquidator Limited)
Through its Director - Mr. Ritesh Prakash Adatiya
Appointed as Liquidator
Correspondence Address: - 10th Floor, 1003, Zion Z1, Ramdas
Road, Near Avalon Hotel, Thaltej, Ahmadabad, Gujarat .380050.
Regd. Email id: ipe@npvca.in
Process email Id: vlig.immply@gmail.com
Mo. No.: +091 99798 55266
IBBI Regn. No. IBBI/IPE-0040/IPA-2/2022-23/50021
8. | Last date for submission of claims 30-08-2024

Notice is hereby given that the Immply India Technology Private Limited has commenced voluntary liquidation on 31-
07-2024.

The stakeholders of Immply India Technology Private Limited are hereby called upon to submit a proof of their claims,
on or before 30-08-2024, to the liquidator at the address mentioned against item 7.



The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may submit
the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

IPE- NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director - Mr. Ritesh Prakash Adatiya

Appointed as Liquidator

In the matter of Immply India Technology Private Limited

IBBI Regn. No: IBBI/IPE-0040/IPA-2/2022-23/50021

Date: 374 August, 2024 Email for Correspondence - vlig.immplv@gmail.com
Place: Ahmedabad AFA validity up to: 14.01.2025



PUBLIC NOTICE

THROUGH THIS NOTICE it is hereby called to public at large
specifically of the region of Bavdhan Budruk, Taluka Mulshi, District
Pune which is in the limits of Pune Municipal Corporation stating that
the Flat No. T07, Wng No. D, 7th floor, admeasuring area about
saleable 634 Sq.ft (58.90 5q.mtr.) ah::% with one parking in the
society known as 'Pebbles Urbania Co-Op Housing Society Ltd.’
situated in Sr. No. 2/1 and others and also updated Sr. Nos. 2/AMM
to 2/AJ 1/7 al Bavdhan Budruk, Pune (hereinafter said to be the said
flat property for the sake of brevity) is owned by Mr. Tukaram
Sakharam Dudhala.

Whareas person's having or claiming any right, titie, claim, demand
or estate interest in respect of the said property or to any part thereof
by way of sale, exchange, morligage, rent, lease, }iren. charge,
maintenance, license, gift, inheritance, share, possession,
easement, trust, bequest possession, assignment or encumbrance
of whatsoever nature or otherwise are hereby requested o Intimate
to the undersignead in writing at the address mentioned below of any
such claim accompanied with all necessary and supporting
documents within 7 days from the date of publication on the address
stated below, failing which it shall be presumed thatl there are no
claims and that claims. if any, have been waived off and the
undersigned shall proceed to complete the sale and purchase
transaction. Thereafter no claim and DE;ECtiDI‘I: will be entertained.

Date 0110812024 gyrajsing H. Rajput, Advocate
Office 1, 1st Floor, Ishana 2 Building,

Left Bhusan Colony, Paud Road, Kothrud, Pune 4110338.

M,: 9823039899 /9922920104 Email ; suraj.rajput@gmail.com
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FINANCIAL EXPRESS

....... HERO HOUSING FINANCE LIMITED

Registerad Office: 09, Community Cantre, Basant Lok, Vasant Vihar, New Dalhi-110057.
Branch Office: Offlce No 24, P.d Chambers, Off of old Mumbal, Pune Highway, Pimpri,
Pune Maharashira-4 11018,

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING
FINANCE LIMITED (SECURED CREDITOR) UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002,

Motice is heredy given iothe public i general and in particular bo tha borowarn|s| and guarenbar{s) ar
tnedr legal heirsf represantasivas that tha below described immovable properties morfgegedicherged
to the Secured Credior, the poesassion of which has besn isken by the Authonzed Oficer of Hera
Howsing Finence Limitad (secured creditar], will ba sold on 23-Am0-2024 (E-8ucton Data) an "AS IS5
YWHERE 15", "5 15 \WHAT IS and "WHATEYER THERE 15" basis for recovery of outstanding duas
from balew mantioned Bormawens, Co- Banrowears ar Guerantars, The Resarve Price snd the Eames)
Money Depasit is manfianed befow, The EMD should b2 made through Demand DraftfRTGS/NEFT
far paricpring in the Public E-Auction along with the Bad Form which shall be submitied to the
Authorised Officer of the Heny Housing Finance Ltd On or before 22-8ua-2024 i 5 PM at Branch
Ciffice: Office No 24, P Chambers, OF af ald Mumdai, Pune Higheeay, Pimpn, Pune Maharashira-

PUBLIC NOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

4§1018,

Loan Kame of Borrower(s) Date of Type of Possession| Reserve Price

Account Co- Borrower(s) Domand Natice {Under B

M. Guaranfor(s]l Lagal dmount as Conslructive) Mt

Heir{s) Legal Rep. on date Physical] =

HHFPUNHOU SHRIKRUSHMNA P 1507202 Physical Rs, 10,00,000/-

18000002738 | BORSE, VAISHALI | Rs. 26,60,150: T
SHRMRUSHNA BORSE | as on 31072024 ;

Description of proparty: A The Piece ad Parcel OF The Property Bearing Flat No. 102, Prasanna |
Square, Wing -¢, New Gal Mo, 1040 (oid Gal No. 116}, Mauza Chakan, Pure, Maharashira, | Area
Meazunng 580 S5g. Fl) Bonded By East— Open Space Wesl — Sdair OF CWing Arnd Common Space
Morth—Open Space South—FlatMo. 103

Terms and condition: The E-awction will take place through portal
hittps: fsarfaesi. auctiontiger.met on 23-Aug-2024 (E-Auction Diate]

Aftor 2,00 PM with limited extension of 10 minwtes sach.

The Infending Purchasers | Bidders are required to deposit EMD amount gither through RTIGS
{ MEFT or by way of Demand DraftRTGSMNEFT favouring the "HERG HOUSING FINANCE
LTO.” The EMD amount will be return to the unsuccessiul bidders after conclusion of the E-
auction,

Terms and Conditions of the E-Auction: 1. E-Auction & being hald on "Asis whers i Besis" & "As
is what is Basis™ & "whatever there i Basis™ & “Without recounss Basia” and will be conducled
“onibng”, 2. Bid Incremant amaount shak be K51 5,000 {Fupees Fifteen Thousand Oniy),. 3, The: E
Auction will be conduched throwah M5 E-Procurement Technokgies Lid. (Hedpling Mols)
DF9E 120057 B4 B84 5096551 GEIISEY, BIS1EHE64) and E-mall on. suppoift@auclonboer nall
mauli shrimalif@euctonfiger rat] al thairwab porial hiipsoisariaasi eucliontiger.nal 4. Thers = no
encumbrance on the propsry which = in fie Ynowladge of Secued Crediprs Howaver, the
intznding bidders shoud make theirown independent enquires reqeding e encumirances, e of
property put on aection and claims’ nghisr duesd affecting the propeny, prior i submiting thair bids
Iry this regard, the E-Auction advestsament does notl constiude and will nol be deemed lo constitube
anlcommilmant or any represantadion of Hero Housing Finanee Limied. 5, The Aulharzed Officer
Sacuned Cradbar shall not be responsible in any way for any third pary clesms! ighlsf dues. Tha sale
shall ba subiect to rulas! condiions! prescibed under the Sacwilizalion and Recansinchon aof
Finanoial Aszats and Enforcament of Securily Inferast Act, 2002. The other tarms and condfians of
the E-Adictice ara published in the following website, wwis herohausipfinance com & For property
detais and wail o property contact to Mr, Prathmesh Tapase | prathmesh. tapa sedharohl, com /
BAR1210615. T. The prospaclive biddars can irspec] e propenty on 168-Aug-2024 betwean 1100
A b and 200 P4 wsth aocr appointment.

The abave manforad BorrowanMatgagorguarantors -ans hamaby nobiced o pay ha sum as
menbonad in Damand Nofice undar section 132} with-as on dabg inbarest and expensas bafone lha
dada of Auctian fafing which he gropedy shall ba auclioned and balance duss, # any, will ba
rescayarad with mbarast and cos? from yod,
For galaded {ems and conddigns of the sale, plesse refer to the Imk provided =
hittps:uat herohomefinance mhern_hausing'efher-natice  on Hero Housing Finance Limited |
Secured Cradilor's) websiie L2 www harchousingfirance.cam
For Hero Housing Finance Ltd,
Authorised officar

DRRE DR Mr. Swapnil Chavan at Mob. No. 9730843363

Place: Pune

PUBLIC NOTICE

Notice is hereby given to the public at large that, Our Clients are in the process of
acquiring the scheduled mentioned property as well as ownership rights, title and
interest from the present Owner i.e. Mr Mohammad Salim Ansari with respect to the
said Property. The said property previously owed by Ms Kakade developers and they
sold the said property to Shramjivi Nigari Sahakari Patsanstha Maryadit by agreement
which is registered in sub registration office no 5/ 12463/2001, dt 09/11/2001, and
thereafter Shramjivi Nigari Sahakari Patsanstha Maryadit sold the said property to Mr
Mohammad Salim Ansari by assignment deed which is registered in sub registration
officeno24/1148/2020,dt21/01/2020, but the said both deed are lost from him,

Our Clients have requested us to investigate the title of the said Owner as he has
represented to our Clients that his rights, title and interest with respect to the said
Property are clear and marketable, any persons having or claiming any right, title,
claim, demand or estate interest in respect of the said Property or to any part thereof by
way of sale, exchange, mortgage, let, lease, lien, charge, maintenance license, gift,
inheritance, share, possession, easement, trust, bequest, assignment, or encumbrance
of whatsoever nature or otherwise are hereby requested to intimate to the undersigned,
in writing, at the address mentioned below of any such claim accompanied with all
necessary and supporting documents within 14 (fourteen) days from the date of
publication hereof, and also return the said document to our client, and failing which it
shall be presumed that there are no claims and that claims, if any, have been waived off
and our Clients shall proceed with the aforesaid transaction in respect of the said

Property. SCHEDULE

All that piece and parcel of property bearing Offices bearing Nos. 2, 3, 4 in the Building
No. 1A, on First Floor, and area admeasuring about 125.46 Square Meter in the
building known as "Kakade Corner, built up constructed on the property Survey.No.6,
CTS No. 1818, total area admeasuring about 66 Gunthe situated at Village Chinchwad,
Tal. Haveli, Dist. Pune within the limits of Pimpri Chinchwad Municipal Corporation,
and Sub Registrar Haveli, Dist Pune and it is surrounded and bounded as follows:

On or toward East :- by Property of CTS No. 1819
Onortoward South  :-byAcquisition Land of PCMC.
Onortoward West  :- by PartofProperty Sr. No. 6.
Onortoward North :-by Chinchwad-Thergaon Road.

Mr Sandeep Waghmare, Advocate
Office No 8, Sukhwani Castal, Opposite Prajapati Brahmakumari Yog center,
Vaibhav Nagar, Pimprigoan 411017

Mobile No.: 9767892400

Place: - Pune
Dated : - 3/08/2024

SATURDAY, AUGUST 03, 2024

Bank of Maharashira

reps ey (e o
§ P Road Branch, Mumbai Zone, Shap No. 3, 181 Floor, Rushabé Apartment CHS, Lid,
Or. B R Boy Marg, Opp. Harkishandas Hospital, Mumbai - 4000034
Tele: 236582353, E-mail: bombT@mahabank.co.n
Head Cffice; Lokmangal 1501, Shivajinagar, Pune - 5

POSSESSION NOTICE (For Immoveable Property) [Rule B (1))

Wheress, the Authonzed Officer of Bank of Maharashtra under Secunltization & Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers
conferred under Saction 13 (4) and 1312} of the said Act raad with Rule 3 of the Security Interast
[Enforcement) Rules, 2002 has issued g Demand Nobce dated 12.04.2024 under Seclion 13 (2)
caling upon wpan (1) Mis, Glendale Biomed Pvi. Ltd,, {2) Mr. Pramod Mahendra Yadav and
Mr. Suraj Prakash Singh o nepay tha amaount mendionad in the noboe baing Rs. 78,7367 1)- plus
unapplied nterest from 31.03.2024 and inleres! Shereon, logether with mbarest thereon &l
contraciual rasels) and incidental expenses, costs, charges incwmed { to be incurred within. 60
days from the date of receipt of the said rohces,
The Borrowers Mis, Glendale Biomed Pwi. Lid,, Mr. Pramod Mahendra Yadav and
Mr. Suraj Prakash Singh having failed to repay the outstanding amount, Motice & hereby
givan 1o the Borrower and Guarantors mentioned hereinabove i particular and 1o the public
in general that the Authorized Officer of Bank of Maharashira has taken Symbolic
Possession of the properties described hersin below in terms: of the powers the power
conferred on-him-under Section 1344) of Acl read with rula B of the Security Interest
Enforcement Rubes 2002, on this 31,07.2024,
The Borrower i particular, Guarantor and the Publc m generat (s herety cautioned not to deal
with the proparty and any dealings with the aforesaid property will be subject 1o the change of
the Bank of Maharashira for an empount mentionsd ahove
The Borrowers attantion is invited Lo the provisions of sub-section & of section 13 of theAct in
respectoflima avagable, b redaam lhe securad asssl.

DESCRIPTION OF THE PROPERTY
Unit Mo, SW/S -25, 2nd Floor of “5acred Hear Town Co. Op. Premises Soc, Lid” Survey No
THERB Villege- Wanwadi, Taluka- Haveli; District - Pune-411040

Sdi-
Chief Manager & Authorized Officer
5 P Road Branch, Bank of Maharashira

Date: 31.07. 2024
Place : Mumbsal

15 DAYS SALE NOTICE TO THE BORROWER, GUARANTOR/MORTGAGOR

Emall:asuldt&mﬂ@hmhﬂ.mm

EX No. 75
Annexure-13

Form Mo. 22
[See Regulation 37(1)]
By All Permissible Mode

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL PUNE

Unit No. 307 to 310, 3° Floor, Kakade Biz lcon Building, Shivaji Nagar, Pune-411005.

RC. No. 188/2013

To

Bldg. Mo. 2, 5.Mo. 19, Hissa Mo, 81/1b/2/2/2, Dhayari, Pune

Proclamation of Sale : Immovable Property

Date of Aucton Sale @ 030972024
Date of Notice :23/07/2024

Proclamation of Sale Under Rules 37, 38, AND 52 (1){2) of Second Schedule to the Income Tax Act, 1961
Read with the Recovery of Debts Bankruptcy Act, 1993

Canara Bank
Versus
Shrl. Goraksha Udhav Kolhe And Antr.

(Cd1) Shri. Goraksha Udhav Kolhe, Residing at ; B-7/2, JNPT, Township, Sector-1, Seva Urban, Navi Mumbal. Also at ; Flat No. 13, Upwal Kunj,

(CD2) Shri. Suresh Bhimaji Gade, Riat: 10/98/15, Payal Apartmeant, Model Colony, Pune-411016.

Whereas Recovery Certificate No. RC/M188/2013 in OAM/2013 drawn up by the Hon'ble Presiding Officer, DEBTS RECOVERY TRIBUNAL Pune
for the recovery of the sum of Rs. 19,46,6T2.03 (Rupees Nineteen Lakh Forty Six Thousand Six Hundred Seventy Two and Paise Nine Only)
along with fulure interest @ 12% p.a. from 26/08/2013 bl realization and the costs of Rs. 45,000/- { Rupees Forty Five Thousand Only) from the
CD(s) jointly and severally. and you, the CD(s), failed to repay the dues of the Certificate Holder Bank(syFinancial Institution (s)

And whereas the undersigned has ordered sale of the MorgagediAttached properties of the Certificate Debtor, as mentioned in the Schedule

Bl -

IFE- NPV Insolvenoy Professionals Private Limited

(Farmarly Known as Mantrah Insalvency Professlonals Private Limited)
Through its Director - Mr. Ritesh Prakash Adatiya
Appolnted as Liguldator

in the matter of Immply India Technology Privata Limfted
IBEI Regn. No: BB/ IPE-GOA0/IPA-2/ 20222300021
Emafl for Carrespondence - viig immplyS@gmakl oom

AFA validity up ta: 14.0:0.2025

GIC HOUSING FINANCE LTD.

Date: 3° August, 2024
Place: Ahmedabaid

CORPORATE OFFICE / HEAD OFFICE : GICHFL, National Insurance Building, 6th floor, J. T. Road, Next to Astoria Hotel,

Churchgate, Mumbai, 400 020 Tel.: (022) 43041900 Email: corporate@gichf.com Website: www.gichfindia.com
PUNE BRANCH:- Neelkanth CTS No 1018, F P No 370, Deep Bunglow Chowk, Model Colony, Shivajinagar, Pune, Maharashtra 411016 Tel : (020) 25659730 / 25671230.

SYMBOLIC POSSESSION NOTICE

REF: POSSESSION NOTICE UNDER SUB-RULE(1) OF RULE 8 OF THESECURITY INTEREST (ENFORCEMENT) RULES, 2002

WHEREAS the undersigned being the authorized office of GICHFL, pursuant to the demand notice issued on its respective dates, under section 13(2) of the
SARFAESI Act, 2002 calling upon Borrowers, the under named, to pay outstanding dues within 60 days from the date of the respective notices. The Borrowers
have failed to pay the said outstanding dues within stipulated time, hence GICHFL is in exercise and having right as conferred under the provisions of sub section
(4) of section 13 of SARFAESI ACT, 2002 read with rules thereunder, has taken SYMBOLIC POSSESSION of the Secured Assets as mentioned herein below.

Sr.| Name of the Borrower & Address of the Mortgaged Property Total Outstanding Dues | Demand Date of
No Co-Borrower / As On 23.07.2024 ( Incl. Notice Symbilic
Loan File No. / Branch Principal, Interest And Date Possesion
Other Charges)
1 |MHO0130110003580 / Flat no. 306,3rd floor, Gulmohar Paradise, S. no. 34A/7C/1, Nr Shree Gym, 706889/- 11.03.2024 | 30.07.2024
Thresiamma Mitra Nalli / | Vadgaon Sheri, Pune- 411001 Police Station: Bundgarden,North By: Flat
Mitra Jagannath Nalli No-305,South By: Adj Building,East By: Adj Building,West By: Flat No-307,
2 | MH0130610003261 / Flat no. 13A,13B,14C, 1st floor, Sanatan Apt, CTS no. 723/724,Nr 1779544/- 11.03.2024 | 30.07.2024
Pravin Manohar Kudale / | Rameshwar Temple, Shukravar Peth, Pune-411002 Police Station:
Manohar Gopal Kudale/ | Shukrawar Peth, For Flat no. 13A
Poonam Pravin Kudale On the North By: Flat no. 13-B, On the South By: Open Space (Open to
sky), On the East By: Passage & Flat no. 14-A, On the West By: Open
Space (Open to sky)
For Flat no. 13B : On the North By: Common Bath /WC Area, On the
South By: Flat no. 13-A, On the East By: Passage & Flat no. 14-B, On
the West By: Open Space (Open to sky).
For Flat no. 14C : On the North By: Staircase, On the South By: Flat
no. 14-B, On the East By: Open Duct, On the West By: Passage &
Common Bath /WC Area
3 | MH0130610004002 / Flat no. 405, 4th floor, Ichhapurti Complex, New milkat no. 146,1/116, 1821205/- 11.03.2024 | 30.07.2024
Kishor Shankar More CTS no. 102, Opp Maruti Mandir, Ambegaon Kh,Pune-411046 Police
Maya Kishor More Station: Ambegaon,North By: Adj Property,South By: Falt No 406,East
By: Duct,West By: Opensapce

FURTHER, to this notice, the Borrowers are hereby called upon to hand over vacant and peaceful possession of the respective properties to GICHFL within 7 days
from the date of this notice, else the undersigned shall be constrained to proceed to take POSSESSION of the above properties forcibly and or shall proceed to sale
the above said properties after a period of 30 days from the date hereon by adopting method/s provided under SARFAESIAct 2002 and rules thereto.

The BORROWERS and the PUBLIC IN GENERAL is hereby cautioned not to deal with the above referred Properties/Secured Assets or any part thereof
and any dealing with the Properties/Secured Assets will be subject to charge of GICHFL for the amount mentioned hereinabove against the Propeerties/
Secured Assets which is payable with the further interest thereon until payment in full. For GIC Housing Finance Ltd.

Date :03.08.2024 Place: PUNE Sd/-, Authorised Officer

HDFC BANK LIMITED

rl1 Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013
had Branch: #51, HDFC House, Kasturba Road, Bangalore 560 001
Tel:-080-41183000 CIN LES920MH1994PLCOB0G18 Website: www.hdfcbank.com

DEMAND NOTICE

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002.

Whereas the undersigned being the Authonsed Offices of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HOFC Bank Limited by virtue of a
Scheme of Amalgamation approved by Hon'ble MCLT-Mumbai vide order dated 17th March 2023) (HDFC) under Securitization and Reconstruchon of Financial Assets
and Enforcement Of Security Interast Act, 2002 and In exercise of powers conferred under Section3 (12) read with Rule 3 of the Security Interest | Enforcement) Rules,
2002, issued Demand Notices under Section 13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal Representative(s) listed hereunder, to pay the
amounis mentioned in the respectiva Demand Motice/s. within 60 days from the dale of the respective Noticals, as per details given betow, The undersigned have, caused
these Notices to be pasted on the premises of the fast known respective addresses of the sakd Borrower(s) / Legal Heir{s) | Legal Representativels). Copes of the said
Notices are avaitable with the undersigned, and the said Borrower(s) / Legal Heir(s) | Legal Representativels), may, if they so desire, collect the respective copy from the
undersigned on any working day during normal office hours.

In cannecton with the above, Naotice is hereby given, once again, 1o the said Borrowen(s) | Legal Heir{s) ! Legal Represantative(s) bo pay to HOFC, wilhin 60 days from the date
of publication of this Notice, the amounts indicated hersin below in their respective names, togather with further inlerest @ 18% p.a. as detailed in the said Demand MNotices
from the respective dates mentioned below in column (c) fill the date of payment and / or realization, read with the loan agreement and other documentsiwitings, if any, executed by
the-said Bosrower(5). As secunity for due repayment of the loan, the fioliciwing Secured Assats) have beenmontgaged io HDFC byihe said Borower (5] respectively,
Borrowerls) / Legal Heir(s) | Legal Representativels) attention is invited to the provisions of sub-section (8) of section 13 of the Act. in respect of time avallable to redeem
the secured assets.

HDFC BANK

5r. Name of Borrower{s) / Legal Heir(s) { Tatal Ouistanding Dato of Description of Sacured Asset in respact of

Mo Legal Representative (s) Dues Demand Notice which Security Interest has been created

(a) (b) (e) (d) (f)

a1 | Mr. I'!ah_esh Hedd].r_ﬂru'.'uru (Borrower) No.5, 2nd Floor Laan Ale Nos: 19.07.2024 Nlﬂ"u_af piece and pa_rc.&lu! the r_esiden%ial 3 BHK apartment
Balaji Nilaya, Maruii Nagar, BTM 1st Stage, 12th En?ss. (1) 611784479 | bearing No.303, in the Third Floor, in Block No.3g,
20 i oy ion, sk i o vl st || T (e v 6 s e e ©
Tinspat, Andhra Eadﬁsh 517589, Also aI!: 1?54Fﬁaddi {HE} fﬂﬁ?ggf N.PA. Date |yalBHAVA", having a super built up area of 988 Sq. fest
Sireet, Nagalapuram, Chilioor, Andhra Pradesh 515871 tﬂilﬁa:iﬂéﬂ{lﬂ 03.11.2023 | along with Two covered car parking space with
Also at: AS01, M'an-'al Bounty, Hﬂ-:j&psar.ﬁesha\-_wﬂggr. Re.14.96.623/- llf:[jﬂpﬂﬂi?"_lﬂ:ﬂ Sh?f_ﬂ ﬂl-;*m'l] ﬁ‘igi f§E1 of Uﬂgi'-'idhlﬂdgqagﬂ:aﬁgl
Punle. Mahalrashqua 411028, Also at:l IBM India Private Total Amouint Ei";_? T?EIF'I1 ESEFQE; é’; 9:.'1335'2 E'SE:}] ggh;;r E- !2;.'33 sfy
s eaighathan: <) o) s Erainess, SeparTe Rs.35,83.709/- E:"'-I:i F‘rles:enill bearing Gram F’Iar;ch; 1 [Hﬁaﬁ*a] EifIJEt:E!I:i
INJES, Emplovee Hn:. ookt oits, SUbramARye (Rupees Thirty Five at E}'agadad}l;mahallig \illage I'IasellbgﬁthFi .'!\I';Ek;iﬂ Taluk
AREEANIEATL VoA, B GR LAY Lakhs Eighty Five Bangalore, and boundad on : East by : Flat No.302, West
Also at: Infosys Limited, Designation: Consultant, h d Se _9 - ! ; sifloblogssriel
Department: DCG, Plot No. 1, Rajiv Gandhi Infotech Park, |, "ousand Seven Py oac, North By 1atNo.304, Southary - Road,
Hinjewadi, Taluka Muishi, Pune, Hinjawadi Infotech Park, Hundred and Nine
Pune, Maharashira 411057. Also at: Flat-303. 3rd Floor, |Only) as on 30.06.2024
VBHC Vaibhava - All Blocks, Byagadadenahalli Village
Kasaba Hobli, Anekal Taluk, Bengaluru 562120

*with further inlerest cost, expenses; and charges as applicable incurred till the date of payment and / or realization. If the said Borrower (s) / Legal Heir(s) /
Legal Representative(s) fail to make payment o HOFC Bank Limited as aforesaid, then HDFC Bank Limited shall proceed against the above Secured
Assel | Immovable Properly under Section 13 (4) of the said Act and the applicable Rules entirely at tha risk of the said Borrower{s) / Legal Heirs) / Legal
Reprasentative(s) as 1o the costs and consequences,

The said Borrawer (s) | Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset / Immovable Property,
whether by way of sale, lease or otherwise without the prior written consent of HDFC Bank Limited, Any person who contravenas or abets contravention of the
proviskons of the Act or Rulas made thereunder shall be liabla for imprisonment andfor penalty as provided under the Act.

Date : 02.08.2024 For HDFC Bank Ltd,
Place: Maharastra

hereunder towards satisfaction of the said Recovery Cartificate.

MNotice is hereby given that in absence of any order of postponement, the said Property(s) shall be sold on 03/09/2024 between 11 : 00 : AM to
01: 00 : PM by auction and bidding shall take place through Online/Offtine through the website: hitps:/febkray.in, The details of Authorised
contact person for auction service provider is M/S. PSB Alliance (Ebkray ) Unit 1, 3rd Floor, VIOS Commercial Tower, Near Wadala Truck,
Terminal Wadala East Mumbai-400037, Contact No. 91-8291220220, 7016716557, 9510974587, 6354604884, T04661234

The detailzs of authorized bank officer for auction service provider is, Mr. Alok Prakash, Chief Manager, 020-25511034 / +91 8737280991
officer of Canara Bank, ARM Branch, Renuka Complex, J M Road, Deccan Gymkhana, Pune-411004.

The Eamest Monay Deposit (EMD), Heservﬂl_f'rrlme and Bid Increase, be fixed as follows ;

S Details of Property JEMD Amount] Reserve | Bid Increase
No. {In Rs). Price (In Rs,) |in the multiple|
of {In Rs.)
1) |All that piece and parcel of Flat No. 13, on Ground Floorin Building Mo. 2, in the building known
] t i ¥ I ] i
as "Ujwal Kunj' admeasuring about 900 sq.ft. Built and adjacent open Terrace admeasuring 558.000.00 | 5571380.00 | 1.00.000.00

about 400 sq.1t. constructed on 5. No. 19, Hissa No, 81/1B/2/2/2 at lying and situated Dhayari,
Pune, within the limits of Dist. Pune and within tha limits of Pune Municipal Corparation.

Details of thiz Proclamation of sale can be viewed al the website www.drt.gov.in. The properiies can be inspected on 13/08/2024 and 22/08/2024
between 11.00 A.M. to 05.00 P.M.

Terms & Conditions : 1) For assistance and details contact Canara Bank : 020-25511034 /491 BT972B0991
Given under my hand and s2al on this date 23/07/2024

Baal ol

(5. J, Satbhal)
Recovery Officer-l,
Debts Recovery Tribumal, Pune

Teibriimal

shaaut AU SMALL FINANCE BANK |_IMlTED{AscHEnuLEDmMMEmALBAm}

EE Regd, Office: 19-A, Dhuleshwar Garden, Aimer Road, Jaipur - 302001, Rajasthan, (India). {CIN:L36911RJ1996PLC0O11381)
APPENDIX-IV-A- [See proviso to rule 8(6)] Sale notice for sale of immovable properties

E-auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002
read with proviso to Rule & {B) of the Security Interest | Enfarcement ] Rules, 2002

Motice is hereby given to the public in general and in particular to the Borrower {s)) Co-Borrower [s)/Mortgagor (5} and Guarantor {s) that the below described
immaovable properties mortgaged to the Secured Creditor, the constructive/physical possession of which has been taken by the Authorised Officer of AU Small
Finance Bank Limited {A Scheduled Commercial Bank).the same shall be referred herein after as AUSFE. The Secured Assets will be sold on “as is where is", "As is
what is", and “Whatewver there [s"” basls through E-Auction for recovery of amount mentioned in the table below along with further interest, cost, charges and
expenses being due to AUSFB viz. Secured Creditor.

Itis hereby informed you that we are going to conduct pubfic E-Awction through website https:/ fsarfaesi.auctiontiger.net

& BEHESIE FTI [ MM PR Al Rk

Loan Afc No./ Name of | oun T r r s At Contact Person
Bwrnwfifrf Ca gwmmﬁ e 1%;} j Date Of | Description of pasae Mﬁ:a": For| Te ¢ |Dateof gidf | 8Ten, el broiuiiny
Mortgagors/Guarantor Demand Notice POSSessION Froperty Property | Property | E-Auction Submission Submissian Vit Date

[Loan AC No.) 17-Jan-22 25-Apr-24 | Property Situated Rs. Rs. 11-Sep-24| Onor | AU Small Finance | Ravindra
Le0010601 22049880, Bs, 674,881/ At Milkat No 207, | & .00,000/- | 80,000/~ | 2Z.00PM | Before |BankLtd., Branch| Devare/
Mandveswar Kiraana Stores Rs. Six Lac \As Per Sale Deed | ge pight | Rs. Eighty | 10400 | p9-Sep- Adaness 1+ Beepak Jain,
ELGIOWSE), SYRicme Seventy-Four nfquméma?w Lakh Only. | Thousand | PMwith | g4 = | Flotno. IUL/83,. | 7033052330
Davichand Nana Mana Thousand Elght _ arngve, 1e- Only unlimited |-'r_la| plot no, 9773358234
Wakade 5/0 Nana [Co- i Pathardi, Dist.- ) extension 10L,in TP scheme | auctions@
Borrower) Hundred Elghty Ahme-d Nagar, of § No.4, Ground aubank,in
One Only As H, minutes ficor, Saideep DE-5ep-24
On 13-lan-232 Admeasuring Execustive, Mear
285,78 5g. Mir. 56 Kalgaonkar
hwellers, Savedi,
Ahmednagar,
Maharashtra-
414003,
(Loan ASC Mo,) 15-Dec-21 10-Jul-23 | Property Situated | Flat No,. | Flat No. [11-5ep-24| Onor | AU Small Finance | Ravindra
L90010607007 22658, Rs. 19,73,151/- At Flat No. 403 403 Rs. | 403 Rs. | Z.00PM | Before |BankLltd., Branch | Devare/
Mahesh Bhagwanrao Re. Ninetean Admeasuring 599 | 17 55,000/ 1,25,500/-| t04.00 | 09.5ep- Address : - Deepak Jain,
Malawade 5/0 Bhagwanraa Lac Seventy- 50.Ft. & Flat N_ﬂ- Rs Twalve | Re One PR with 24 Atharwa Plaza, 7039052930
Mahadeorao Nalawade R 402 Admeasuring | | ouh Fifty | Lacs | unlimited 3Rd Floor, Pune | 9773358234
(Borrower], Mandakini M 596 5q.Ft. 4Th | Fiie Twenty | extension Satara Road, auctions@
Malawade W/O/D/0 P 5 Thousand One Floor, Samruddhi | 110,504 Five of 5 Dhamakwadi, Dist. | aubank.in
Konde - |Co-Borrower) Hundred Fifty- Apartment, Only | Thousand | minutes Pune, D6-Sep-24
Samruddhi Housing [Co- Cne.Only As H:i..zludc!eqa'rar.;r'dah Flat No. Five Maharashtra -
Borrower) Pankaja Pradip On 14-Dec-21 JM;FI:T:&IWET ‘| 402 Rs, | Hundred 411043
Godse [Co-Barrower] Pradip o 12, 60,000/ Only
Mahadeo Godse [Co- Rs, Twelve | Flat No.
Borrower) Lakh Siaty | 902 Rs,
Note: Matter pending in Thousand | 1,26,000/-
DRT MA, Pune, Case No, Dnly. Rs. One
M.A_53/2023, Case Title - Lacs
Mahesh Bhagwanrao Twenty
Nalawade VS AUSFB o
housand
Onily,
(Loan AC No.) 06-Apr-23 26-Jur=24 | Property Situated R, Rs 11-Sep-24| Onoar | AU Small Finance | Ravindra
LO001060820153470, Rs. 10,98,753/- At Municipal | 23,50,000/- 2,35,000/-| 2.00PM | Refore |Bankltd, Branch| Devare/
L9001060716905728 B As. Ten Lac Corporation Flat | g fwente| As Two | 10400 | pogep Address : - Deepak Jain,
LS001061124582776, Ninety-Eight ”ﬂéllf-_*l__*"-"“f Ut | rhree Lakhl  Lakh | PMwith [ ga Atharwa Plaza, | 7039052930
ama Tailor Through k'S ) Thousand Et:lr,ﬂ :I:i? Fifty Thirky- u""m'“._‘Ed 3Rd Floor, Pune H?T3.3SE.2 4
: teven Hundred LA axtension Satara Road, auctions(@
Proprietor &nil Shamrao ; Pulachiwadi, Thousand Five : ! ) !
Fifty-Three : of 5 Dhanakwadi, aubank.in
Dahake {Borrower), Anil Only & Re, Deccan Only. Thowsand minutes Dist. Pune, D6-Sep-24
Shamrao Dahake :'-!.'IG 12 I'-'IE ?qII'I' ‘IIMkhanaJ Mear Dnl'lf' h"l:‘h:ll'ai hq.ra N
) ol Shiveena Bhavan z :
Shaymrao Dahake (Co- Re. Twolve Lat Boris 411043
Borrower) Smt. Bharti Anil Farty-Six Maharashira
Dahake W0 &nil Dahaks Thousand Admeasuring
{Co-Barrower), Smt. Santosh | 3even Hundred 393 5q. Ft.
Laxman Avhad W/O Laxman | Thirty-One Only
Avhad [Guarantor) & 2,44,364/-
Rs, Two Lac
Forty-Faur
Thousand Mine
Hundred Skcty-
Four Only &s
On O5-Apr-23

The terms and conditions of e-auction sale:-

2 5 = A2IR2024
Sdl- Authorized Officer of HDFC Bank Ltd. under SARFAESI adinancia EIF].TH;&J l"il:h

{1}. The E-Auction sale of Secured Asset is on “asiswhere is” |, "asis whatis" | "whatever there 5" and "no recourse” basis for and on behalf of the Secured Creditor
wiz. ALISFE and thereis noknown encumbrance swhich exists on the'said property.

{Z}. For participating in online e-auction sale, Bid document, copies of PAN Card, Board Resolution in case of Company and photo 1D, address proof are reguired to
besubmitted along with EMD, which is payvable by way of RTGS/MEFT/DD in the name of MSME AUCTION POOL ACCOUNT OF AL Small Finance Bank Limited,
Currentaccount Mo 1921201121711599 AU SAALL FINANCE BANE LIMITED Fitth and Sixth Floor Sunny Big Junction 5TC Khasra Na. 64 to b7, Gram Sukhaipura Mew
Atish Market faipur 302020, IF53C Code: AUBLOODZOLL, Once an Online Bid is submitted, same cannot be withdrawn, Furtherany EMDsubmitted by bidder will be
required to sendthe UTR/Ref no. /DD no. of the RTGS/MEFT/DD with a copy of cancelled cheque onthe fellowing email IDs e auctions@aubank.in

{3). All Interested participants / bidders are requested to visit the website https://sarfassi auctiontigernet & https:/fwww.aubank.in/bank-auction for further
details including Terms & Conditions, to take partin e-auction sale proceeding and are also advised to contact and e-mail ef auctions@aubank.in

Please Note; Thisis alsoa 15 days & 30 days notice Under Rule 86) read with Rule 9(1) to the Borrowers/Co Borrowers/Mortgagors of the above said loan account
aboutsale through tender [ inter s& bidding onthe above-mentioned date, The property will be sold, if thelr outstanding dues are not repaid in full by the borrower
inthe givennotice period.

Authorised (Miicer

ne ! Ahmednagar AL Small Finance Bank Limired
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